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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI

Original Application No. 988/2019
(I.A. No. 641/2019)

In the Matter of:-
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Khem Chand S/o Sh. Tej Singh, R/o Village Jawal, Tehsil Chachoit, Distt. Mandi
HP.
Prem Singh S/o Sh. Kanshi Ram, R/o Village Jawal, Tehsil Chachoit, Distt Mandi
H.P,

....... APPLICANTS
VERSUS
Union of India through Secretary, Ministry of Environment & Forest, Union of

India, through Secretary Paryavaran Bhawan, CGO Complex, Lodhi Road, New
Delhi-110003.

State of Himachal Pradesh through Chief Secretary, Government of H.P., Shimla-
.8

Divisional Forest Officer, Nachan at Gohar, District Mandi (H.P.)
District Magistrate, Mandi, District Mandi, Himachal Pradesh, Pin-175028.

Superintendent of Police, Mandi, District Mandi, Himachal Pradesh — 175028.

«....RESPONDENTS

Status Report in compliance to order dated 09.10.2019 passed by this Hon’ble
National Green Tribunal in OA No 988/2019 on behalf of Principal Chief
Conservator of Forests (HoFF), H.P.

MAY IT PLEASE YOUR LORDSHIPS:
Preliminary Submissions:-

1. That the above OA No. 988/2019 was listed before this Hon'ble National
Green Tribunal on 09.10.2019, when this Hon’ble Court was pleased to pass
the following directions/orders:

“Before considering the matter further, we find necessary (o require d
factual and action taken report in the matter from the Principal Chief
Conservator of Forests (HoFF) Shimla and District Magistrate, Mandi within
one month by e-mail at judicial-ngt@gov.in. The PCCF (HoFF) Shimla will be
Nodal Agency for coordination and compliance.”

2. That the applicants Khem Chand and Ors. filed Original application No.
988/2019 in this Hon’ble Tribunal under Section 14 & 15 (b) and (c) R/w
~ Section 18 (1) & (2) of the National Green Tribunal Act, 2010 with the

following substantive prayers:-
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a) Direct the Respondents Authorities to take appropriate legal action against
all cutting or trees and illegal road construction, being carried on without
seeking prior environment clearance or in violation of the conditions
prescribed in the Environment Clearance, if granted, and report the same to
this Hon’ble Tribunal.

b) Direct the Respondent Authorities to constitute a special committee to
investigate the rampant cutting of trees and illegal road construction in the
State.

That on receipt of the copy of O.A. No. 988/2019, the Principal Chief

Conservator of Forests (HP), referred the matter alongwith the copy of orders

dated 09.10.2019 passed by this Hon’ble Tribunal in OA No. 988/2019 to

Chief Conservator of Forests, Mandi, vide letter No.Ft. 42-368/2019 (FCA)

dated 18.11.2019 (Annexure R-I), requesting her to submit a factual and

action taken report within stipulated time period as granted by the Hon’ble

Tribunal.

That in compliance to the above directions, the Chief Conservator of Forests,
Mandi vide Memo. No. 11312 dated 11.12.2019 (Annexure R-II alongwith
enclosures) submitted detailed factual/action taken report in the matter to the
Principal Chiet Conservator of Forests (HP). The Conservator of Forests,
Mandi has reported that the matter has been enquired into by DFO Nachan who
has reported that one Sh. Praveen Kumar, Forest Guard who has been posted at
Chachoit Beat was on routine patrolling duty on 29.08.2019 in Jawal DPF and
during patrolling/ routine duty on the way towards Kamrunag from Saroa, he
found that old road about 150 mtrs. has been widened and on the spot 8 Nos. of
small plants of Baani were also found uprooted on spot and there was nobody
present on the spot at that time. It was further observed by the said Forest
Guard that this work was done by unknown persons with the help of JCB as
signs of chain of JCB were also noticed. The matter was immediately brought
into the notice of the respondent No. 3 through Range Officer, Nachan by the
Forest Guard and then, respondent No.3 suo moto took cognizance of the said
incident and directed the officials concerned of the department to lodge an FIR
in the matter with the Police, Police Station, Gohar and on the direction of the
respondent No.3, Forest Guard visited the Police Station, Gohar in order to get
an FIR lodged regarding the aforesaid incident. The Police, Police Station,
Gohar, District Mandi (H.P.) made entry in the G.D. vide No. 24 on dated
30.08.2019 and thereafter, Police alongwith Forest Guard went on the spot and
took into possession 8 Nos. small plants of Baani, which were further handed
over to the Forest Guard by the Police. The Police, Police Station, Gohar,

District Mandi (H.P.) also found that some unknown persons have tried to

_excavate the old road in order to widen the same up-to 150 mtrs. and while

doing so, 8 small plants of Baani were uprooted. In the meantime, there was a
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complaint from the villagers of Village Jawal wherein allegations of cut down
200 trees as well as excavation of a road in the jungle of Saroa during night
hours by deploying JCB were leveled. In this context, the respondent-
Department was taking further steps to enquire into the allegations made by the
villagers as well as the report submitted by the Forest Guard of Chachoit Beat
under Range Office Nachan at Gohar and was persuing the matter with police
to lodge the FIR against the said incident after making entry in the Roznamcha
vide No. 24 dated 30.08.2019. In the meantime, on dated 31.10.2019, the
Office of the respondent No. 3 received a letter No. Ft.42-368/2019 (FCA)
dated 18.10.2019 from the Oftice of the Principal Chief Conservator of Forest
(HoFF), H.P., Shimla through Conservator of Forests, Mandi vide her Endst.
N. 90-23 dated 23.10.2019 wherein directions with regard to submit the actual
factual action taken report in the matter of O.A. No. 988/2019 (IA No.
0641/2019) titled Khem Singh & others Versus Union of India, State of H.P. and
others. In the light of the directions contained in letter dated 18.10.2019, the
respondent No. 3 decided to first get the land demarcated through revenue
agency in order to know the actual & factual position, as alleged by the
applicants in the original application. Accordingly, spot inspection was carried
out by the Range Officer, Deputy Ranger and Praveen Kumar, Forest Guard,
Chachoit Beat alongwith Field Kanungo and Patwari concerned on dated
02.12.2019 in order to demarcate the land in question. After demarcation, it
was found by revenue officials that there was no road excavated on Khasra No.
177 and 184, as alleged by the applicants. However, the road was found
excavated on Khasra No. 523 in Muhal Fangyar, Hadbast No. 155 to the extent
of 150 mtrs. by unknown persons whereby small plants of Baani in numbers 8
were found uprooted in Jawal DPF and for which necessary action had already
been taken by the respondent Department as mentioned above. Thus, the
allegation with regard to illicit cutting of 200 trees in the jungle from Saroa to
Kaathu has been proved to be false. The entire disputed area of the jungle has
been fenced by the respondent No.3. In view of the above facts and
circumstance of the case, the original application is liable to be dismissed in the

interest of justice.

Reply on Merits:

I,

b9

3

That the contents of this para are admitted being matter of record.
That the contents of this para are admitted being matter of record.

That the contents of this para need no submissions.

4 &5.1. That the contents of paras Nos. 4 and 5.1 of the original application are

wrong, incorrect; hence, denied, in view of the submission made in para-4
of preliminary submissions above. In this regard, it is submitted that while
the matter is enquired, it is found that old road about 150 mtrs. has been

widened and on the spot 8 Nos. of small plants of Baani were also found
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uprooted and there was nobody present on the spot at that time. The
respondent No. 3 suo moto took cognizance of the said incident and
directed the officials concerned of the department to lodge an FIR in the
matter with the Police. Police Station, Gohar. Police alongwith Forest
Guard went on the spot and took into possession 8 Nos. small plants of
Baani and it was further handed over to the Forest Guard by the Police.
Thereafter, the respondent No. 3 demarcated the land through revenue
agency in order to know the actual & factual position. After demarcation,
it was found by revenue officials that there was no road excavated on
Khasra No. 177 and 184, as alleged by the applicants. However, the road
was found excavated on Khasra No. 523 in Muhal Fangyar, Hadbast No.
155 to the extent of 150 mtrs. by unknown persons whereby small pants
of Baani in numbers 8 were found uprooted and for which necessary
action had already been taken by the respondent Department. Thus the
allegation of illicit felling of 200 hundred trees in the forest from Saroha

to Kaathu in Distt. Mandi had been proved to be false.

That the contents of para 5.2 of the original application are misconceived
and therefore, not admitted to be correct; hence, denied.

That the contents of this para of the original application are based upon
surmises, conjectures and hypothesis and hence, not admitted. It is further
submitted that the area of the forest DPF Jawal is under the strict & and

proper surveillance of the respondent-Department.

That the contents of this para of the original application are absolutely
wrong and incorrect; hence, denied emphatically and vehemently. It is
wrong to allege that State authorities have not taken adequate measures (0
ensure that such cutting of trees and illegal road construction being carried
on without prior environment clearance.

That the contents of this para of the original application arc wrong,
incorrect: hence, not admitted to be correct and denied. It is submitted that
the respondent-Department are taking stern & immediate action into the
matter whenever there is any complaint and in the present situation, the
department is taking every steps to find out the wrong doers with the
police assistance.

That the contents of para 5.6 of the original application are wrong and

incorrect in view of the submissions made in paras supra.

6.(A)to(G). That the grounds taken by the applicants under these sub-paras of

para 6 of the original application are wrong, baseless and incorrect; hence,

denied.
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7 & 7.1. That the contents of this para of the original application are wrong,
incorrect: hence, denied except the limitation which is also denied for want

of knowledge.

In view of the submissions made herein above, it 1is
respectfully prayed that the present original application may kindly be

dismissed in the interest of justice.

Ap
' A~
Place; e« %12 42 2219
Dated: {612 "5' Principal ChiefConse'fvpmagéi EoawrgCoiddoB®) of Fprests

(Head of Forest Force)

< Himachal Pradesh, Shimla«1
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI

Original Application No. 988/2019
(ILA. No. 641/2019)

In the Matter of:-

I. Khem Chand S/o Sh. Tej Singh, R/o Village Jawal, Tehsil Chachoit, Distt. Mandi
H.P.

2. Prem Singh S/o Sh. Kanshi Ram, R/o Village Jawal, Tehsil Chachoit, Distt Mandi
H.P.

....... APPLICANTS
VERSUS

1. Union of India through Secretary, Ministry of Environment & Forest, Union of
India, through Secretary Paryavaran Bhawan, CGO Complex, Lodhi Road, New
Delhi-110003.

!\)

State of Himachal Pradesh through Chief Secretary, Government of H.P., Shimla-
2

(8]

Divisional Forest Officer, Nachan at Gohar, District Mandi (H.P.)
4. District Magistrate, Mandi, District Mandi, Himachal Pradesh, Pin-175028.

5. Superintendent of Police, Mandi, District Mandi, Himachal Pradesh — 175028.

..... RESPONDENTS
AFFIDAVIT IN SUPPORT OF STATUS REPORT

v o
% eé‘o : I, Ajay Kumar, IFS, aged 59 years S/o Late Sh. Surinder, presently posted as Pr.

66(\\\ Chiet Conservator of Forests,(HoFF),H.P. Shimla do hereby solemnly affirm and
\ declare an oath as under:-

I That the accompanying Status Report in compliance to Hon’ble National
Green Tribunal order dated 09.10.2019 in OA No. 988/2019 has been

prepared under my instructions and at my instance.
C\ T g3 - ST 12 U That the contents of paras 1 to 4 of the preliminary submissions and para 1
r to 7 of the reply on merits of the Status Report are true and correct to the best of my
OATH COM@NSSlON@RWIedge as derived from the official record. No part of it is false and nothing

material has been concealed there from.

5

3. That I, the above named deponent do hereby verify that the contents of
Para No. 1 to 2 of above affidavit are true and correct to the best of my personal
knowledge and belief. No part of it is false and nothing material has been concealed
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MOST URGENT/COURT MATTER
No.Ft.42-368/2019 (FCA)

Forest Department, Himachal Pradesh

Dated Shimla-1. lhv] 8 UL] 2019
From: Pr.CCC (HoFF) H.P. Shimla To: CCF Mandj

Subject: 0.A.988/2019 (1A No.641/2019()-Khem Singh & Ors versus Union of
India State of H.P. & Ors.

Memo:

Please find herewith a copy of order dated 9.10.2019 passed by the Hon ble
National Green Tribunal, Principal Bench, New Delhi for information and necessary
action,
2. The grievance in this application is that illegal cutting of trees has been
undertaken for road construction between Saroha to Kaathu in District Mandi. Himachal
Pradesh. The operative part of the order is as under:-
‘Before considering the matter Surther, we find necessary to require a factual
and action taken report in the matter from the Principal Chief Conservator of

Forests (HoF'F) Shimla and District Mugistrate, Mandi within one month by e-

mail at judicial-ngt @ooy, in.The PCCF (HoFF) Shimla will be nodal agency for
coordination and compliance.’
List for further consideration on 19.12.2019.
= Therefore. you are requested to submit a factual and action taken report by
15" November. 2019 so that same could be filed in the Ion ble National Green ITribunal
be c-mail after getting the approval of Pr.CCF (HoFF). A copy of OA is also enclosed

herewith.
These may be given priority being a NGT matter.

I:ncls:as above AddL. Principal ChiogGy W‘%ls (HoFF). p :
O/o Pr. CCF (HOFF) H.P /C.
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No. __/_/3L2‘:—___
HP Forest Department

Dated Mandi, the _}_)_} )9’!}0) C}

From:- C.C.F. Mandi. To:- Pr. CCF (HoFF) HP Shimla.
Subject:- OA 988/2019 (IA No. 641/2019)-Khem Singh & Others

versus Union of India State of HP & Others.

Memo:
: Kindly refer to your office memo No. Ft.42-368/2019 (FCA)
datedwon the above cited Subject.

Divisional Forest Officer Nachan was directed to submit the
factual/ action taken report on above cited subject and report submitted by him
about the ground realities annexed as annexure-I please.

i As per report Beat Forest Guard of Chachiot Beat was on
routine patrolling duty on 29.08.2019 in Jawal DPF & during patrolling/routine duty
on the way towards Kamrunag from Saroa, he found that an old Bridle Path from
Saroa to Kamrunag has been widened about 150 mtrs and on spot 8 Nos. small plants
of Baani were also found uprooted but nobody was present on the spot. Work was
done by unknown persons with the help of JCB. The concerned Forest Guard was
directed to lodge an FIR in this matter with the Police by DFO Nachan. On the request
of T/c Chachiot Beat Forest Guard Praveen Kumar (copy attached as annexure-II)
the SHO Police Station Gohar made GD Entry No. 24 dated 30.08.2019 (copy
attached as annexure-III/1, III/2 and 111/ 3). The Police alongwith Forest Guard
went on the spot and took 8 Nos. small plants of Banni into possession. The Folice has
further investigated the matter and as per the Police investigation some unknown
persons have tried to excavate the old bridle path in order to widen the path upto150
mirs and while doing so, 8 small plants of Baani were uprooted. In the meantime,
there was a complaint from the villagers of village Jawal wherein allegations were
leveled that 200 trees have been felled during construction of road in Saroa Jungle in
night hours by deploying JCB. The field functionaries had already taken the necessary
action & intimated the police to lodge the FIR against the unknown offenders (copy
attached as annexure-IVj.

The demarcation of the area in question was carried out by

QA?CQ the Field Kanungo and Patwari concerned alongwith Forest Staff on 02.12.2019. On

QC@
s



demarcation no road was found excavated on Khasra No. 177 and 184, as alleged by
the applicants. However, the road was found excavated on Khasra No. 523 in Muhal
Fangyar, Hadbast No. 155 to the extent of 150 mtrs. Where by small plants of Banni
(8 Nos) were found uprooted. The Revenue Official prepared the Missal No. 309/2019
dated 05.12.2019 containing order dated 05.12.2019 passed by the Assistant
Collector-Cum Naib-Tehsildar Chachiot (copy attached as annexure-V). Demarcation
Report dated 05.12.2019 (copy attached as annexure-VI), Joint Statements of S/Shri
Pieush Kumar, RO Nachan, Dharmpal Deputy Ranger Bassa, Praveen Kumar Forest
Guard Chachiot Beat(copy attached as annexure-VII), spot field book prepared by
the Kanungo dated 02.12.2019 (copy attached as annexure-VIII) and spot map
prepared on spot on 02.12.2019 by the Kanungo, is enclosed herewith.

The allegations with regard to illicit cutting of 200 plants in
the jungle from Saroa to Kaathu is false as is evident from the report of the Revenue,
as well as Police Department and the respondent-Department. Range Forest Officer
Nachan has further intimated that the entire area of the forest pertaining to
complaint has been fenced and planted with 50 Nos. of Ban saplings by the
department (copy of Photos are attached as annexure-X). The ficld staff has also
been directed to carryout frequent patrolling in the forests to check such incidences in
future and take appropriate action against the offenders as per law.

The respondent department has taken prompt cognizance
against the forest offence and the area in question has properly been planted and
fenced. The report alongwith its enclosures is submitted for favour of your kind

information and further necessary action please.

Encls:-As above. @,;/LP—J 9

Chief Conservator pf Forest
Mandi Forest Circle H.P.
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3 HP Forest Department.

Dated Nachan. the 9/ /3 019

From: RFO Nachan. To: DFO. Nachan

Subject: OA No 988/2019 (IA No 641/2019) Khem singh & ors. Versus
UnionOf India State of HP and ors.
Memo:-

Pl refers to your office endst No. 6557 dated 4-11-2019 and 29-11-2019
on subject cited above,

In compliance to above references and the order passed on dated 9- 10
2019 by the Hon.ble NGT in OA No 988/2019 (L. A.No 641/2019) — Khem Singh and
Others Vs Union of India and State of H.P. and Others the factual and action taken
report in the matter are as under.

2. Regarding said O.A it is submitted that the field staff has taken the cognizance of the
said offence. it is further submitted that Sh. Praveen Kumar, Forest Guard who has been
posted at Chachoit Beat was on routine patrolling duty on dated 29.08.2019 in Jawal
DPF and during patrolling/ routine duty on the way towards ~amrunag from Saroa, he
found that old Bridle Path from Saroa to Kamrunag has been widened about 150 murs
and on the spot 8 Nos. of small plants of Baani were also found uprooted and there was
nobody present on the spot at that time. It was further noticed that this work was done
by unknown persons with the help of JCB. Matter was immediately brought into the
notice of the DFO Nachan through Range Office Nachan by the Forest Guard and Forest
Guard concerned was directed to lodge an FIR in the matter with the Police. Police
Station, Gohar, District Mandi (H.P.). Police made entry in the G.D. vide No. 24 on dated
30.08.2019 and thereafter. Police alongwith Forest Guard went on the spot and took
into possession 8 Nos. small plants of Baani and it was further handed over to the Forest
Guard by the Police. The Police. Police Station. Gohar, District Mandi (H.P.) also found
that some unknown persons have tried to excavate the old bridle path in order to
widen the same up-to 150 mtrs. and while doing so. 8 small plants of Baani were
uprooted. In the meantime. there was a complaint from the villagers of Village Jawal
wherein allegations of cut down 200 trees as well as excavation of'a road in the jungle of
Saroa during night hours by deploying JCB were leveled. In this context. it is submitted
that the field staff has already taken the action and was in touch with the police in
writing to lodge the FIR against the unknown offenders



Further in' this matter Undersigned, Block officer Bassa and Forest Guard Chachiot
beat inspected the spot and demarcated the land through revenue agency in order to
know the actual & factual position. Accordingly, spot inspection was carried out along
with Field Kanungo and Patwari concerned on dated 02.12.2019 in order to demarcate
the land in question. After demarcation, it was found by revenue officials that there was
no road excavated on Khasra No. 177 and 184, as alleged by the applicants. Anyhow, the
road was found excavated on Khasra No. 523 in Muhal Fangyar, Hadbast No. 155 to the
extent of 150 mtrs. by unknown persons whereby small plants of Banni in numbers 8
were found uprooted. The revenue officials have completed the entire codal formalities
on the spot as requircd under law. Therefore, it is amply clear from the facts narrated
above, the allegations of the applicants are false, and based on flimsy grounds, as they
were unaware with regard to the facts, even they did not cooperate the department in
order to extract the truth of the case.

3. It is submitted that the allegation with regard to illicit cutting of 200 trees in the
Jungle from Saroa to Kaathu has been proved false from the report of the revenue
Department as well as police report and the respondent-Department. It is further
submitted that the entire disputed area of the Jungle has been fenced and Planted with
50 Nos of tree sapling of Ban species by the field staff. Necessary direction has also been
issued to field staff to do frequent patrolling to check such incidence in future and take
necessary action as deemed fit against defaulter as per law

4. Copy of request letter made by Prveen Kumar Forest Guard to SHO Gohar on dated
31-8-2019, Copy of the G.D Entry No. 24 dated 30.08.2019 made by Police , Police
Station Gohar, Copy of DFO Nachan Letter no 4978 dated 11-9-2019 to SHO Gohar .
Copy of Range officer letter No 931/N dated 21-11-2019 to SHO Gohar . Copy of Missal
No.309/2019 dated 05.12.2019 alongwith Demarcation Report dated 05.12.2019 & joint
statements of S/Shri Pieush Kumar, R.O.. Range Office Nachan, Dharam Pal, Deputy
Ranger, Bassa and Praveen Kumar, Forest Guard Chachoit Beat, Spot Field Book
prepared by the Kanungo dated 02.12.2019 and Spot Map prepared on spot on dated
02.12.2019 by the Kunungo. Patwar Circle, Nachan, Tehsil Chachoit. District Mandi
wherein portion of old bridle path in order to widen the same and uprooted 8§ Nos. small
plants of Baani have been denoted as Khasra No. 523/1 on the spot Map ave enclosed .

So. necessary report is hereby submitted for information and further necessary action

please. '\;;'Y/
Range Forest Officer
Encls : As above Nachan Range Bassa

Q‘H"ﬂr‘c‘)\
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State (UsQ):  HIMACHAL PRADESH P.S (W) GOHAR
District (Frenm): MANDI

1
2
3,
4,
5.

6.

. Diary Detai
amr=y i) ey

G.D. No. (@wrsmar 4.): 037

G.D. Date (wr=imwar RFri®):  02/09/2019 18.40 hrs

G.D. Type (T WHTT): Arrival *

Entry for (officer) (RfafR(arfdramdt & ). PrakashChand

Caso Type (¥&TW ¥ w#TT) . ADULT L

G.D. Brief (O wfam):

79 T {0 M0 T F FATA 0T 70 24 INHIG] GHUT @1 ale aed ASs cedl 70 27810 faams 30-8-2019 3mm gdin
g?ﬂﬂa?t%ﬁaiﬁmﬁﬁsn,mwn%!E:Tﬁhmmarmwﬁlﬁ'mﬁm‘&mrﬁwlym::ﬁmDPFwﬁan ﬁm‘w“ﬁm?rmmugin
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Tl Al QRIA 146 Sreatel DPF R FAIM A G a1 qoe areen 3te attis @ alven fin gan aran mar e avad 350 0 &
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Subject (fawa):

Acts & Sections (arfdifram abv ur(d)):

!,,s,.Ng_,(m.i_i,}JAmr.‘ (arfirfram) Sections (UTU())
o
Report Printed on (Rt v #) fiw): 020092019 Signature (FETTET):
Report Printed by (g & gro fmvd sifam): Name (A7) BH‘WH;Ukrr '1 nakur
Namo (7): Balvinder Thakur Rank {@2):  PC (Police Consiable)
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Rank (12):  PC (Police Conslable) B ) 4



Ammeene- 5'{1,

e il et
5] ]u) 1

EERITCEIPEIL)

I qfErT Frem q0 S=are [roAveET |

%m T2 70 37 f&aTeR 2/9/2019 % Hew H

ZICIEICIA

TSI hrd o "ol # Faed @ fo faes 2/9/2019 #Y 70310 wehrer == 70 911 TwaT &
BT T 0 24 TR 2/9/2019 1 3 e frshraa v ot 70 278/19 ST wfor FuR gret
T Tegeh AN e o foRt Wt AieTT 6T T o7 | S ek gaTe 19e 70 37 % a1iie STeR A
ST T | S9! U2 W e § TS & FHEAT 6 [ T 31 150 Hiet i e 350 wex eiea
@rer g forar awiiar w2 qen gt AR 3 s A freft st 2/9/2019 # s A 2/8/2019
WS | for@r T 8 | HOA0 W == F0 911 W Sifeha b 7 We 70 32 fEAE 6/12/19 wow %
/Y A R |

F1a: die wetea i &er v 2 |




\AT"?\ML\_O = T
uRs — I F

General Dlary Details
1L AL 1 A CEL

State (uvd):  HIMACHAL PRADESH P.S.(amT):  GOHAR
District (f3r&T): MANDI

P

A

3.

G.D. No. (Qw=men &.): 032
G.D. Date (Qsriraen femrm): 06/12/2019 16:00 hrs

G.D. Type (QS=THAT WH): Others

. Entry for (officer) (Wi (arfirardt & frq)): PrakashChand
. Case Type (Wt & gwTT) :  ADULT
. G.D. Brief (Orw=rmwar wfdm):

Eﬂmaﬁ%ﬁ?ﬂﬁgoBUOWHTEIWWEHO24ﬁm’mﬂ1f€ﬂ1'cﬁ2-9-2019@@@%@?0278!19%%30-8-2019
3w zrﬂtaasgwmrﬁanmmwmma‘rammﬂo37ﬂmm‘ﬂ1ﬁ=r1iﬁ2-9-2019ﬁa1ﬁﬂgﬁ’cm
3 el DPF & w13 & e & QU e vy i A et 311 T T St 6 et # wgee & Rt
srearé 150 ftey §t 7mg 360 Her ot 18 off it W g TrETe a ZTw & 150 et #fr QAT e I
aﬂﬂsaﬁgzrs&m@wnm%waﬁtwmﬁww zar & AT 2-0-2010 &t g 2-8-2019 Hge & fovan man & 1 orct: W
ST & ¢ |

. Subject (famwa):
. Acts & Sactions (Ifarfzm alw ura(i)): :
"SNo(md) Acts (@ffrmm 2 " |sections (era(h) R
Report Printed on (frdtd gau &t fie):  06/12/2018 Signature (gE181):

Name (7T/): Sharmila Devi
Rank (72): PC (Police Constable)
No.(8.): 777

Report Printed by (e % grer fraté = Ra):
Name (317): Sharmila Devi

Rank (U7} PC (Police Constable)
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The Station House Officer,

Police Station Gohar,

Dist. Mand, H.P.

"Dated Gohar. the Py el
Suliect: - Request for registration ot an FIR.

SNAE,

Reference is invited towards the request made by Shri Pravin Kumar Forest

Guard. Incharge Chachiot Beat on the subject ciied above.
- In this connection, it 1s requqsred that FIR against the unknown offenders
nay please be registered so thil the offenders could be (raced oul and stemaction 1s warranned
agaqust them. ‘The concerned ficld functionaries of Forest Department may be associated in the

muivy. The copy of 1R may please be sent Lo this office to proceed further.

‘. o
Divisional Forest Officer,
Nachan Forest Division,

‘ ¢ . Unhar-l 75029,
ndst Noo Z' "_,,,D Hfedis oo __'_,___:
( opy o RO Nacha _his office mu{\jo No 16/610/MN dated 02.09.2019
formformation and nccessary udton e s leq Jested to ask the field functionarics concerned (0

COn rpu ale the Police during e imvestigation pleese
P

1,/:.' (AN ) Divisighal Forest Officer,
{*l ‘;,’ ﬁ:;(: . 14 Nachan Forest Division,
@f\ e Gohar-175029.
\*mwﬁ :
3l B T e daled e =9-19 .

C“‘)‘d <§0TUU{H‘C{4J/{ 4 R0 Ra bl &)T \MJP mﬂ,kaq ‘,__‘,-Q,w/:-
He & (h“fﬂ*—k—ﬁ A co\"’""" o ‘QJ“ ()EHJ-— Axyr ”‘d Ll I"n\’d/‘h7< Lmy

§ ot owd ‘ :

Range porest Officer
Nachan JLange
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~ The Station House officer,
Poilce Suution Gohar,
Distt Mandi, LB,

Request tor registration of an FIR

]

Reference is invited towards the request mude

v tonie Foarest Guard, Incharge Chachiot Beat on' subject eited a
SO0y (Photo copy enclosed)  and DFO Nachan letter addressed
duie D 012922019 (Photocopy enclosed).

by Sh Praveen

bove on dated

0 SHO Gohar.

W In this connection it was requested that FIR against unknown
ot ccivss may please be registered so that the offenders could be traced Bue il date FIR

s case has not been regisiered. You wre once again requested that FIR in said case

ney be regstered so that offenders could be traced. 1t is further

please be seot to this office to proceed lurther,

AV O

o R0 Nachan for information and necessuryuction pi.

Range l’*'uﬂ((])t‘!]ccr

Nachan Range Bussa.

NS Rabat)

S

Olett. ood (HP

41 ) , h)2eta sachun LG )

RA“”A

Bas Gk

requested that copy o1 the
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Photographs of fencing and planting of done by Forest Department in the portion illegally
widened .
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